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OR.934/91 and MA.40/94

Jundgément
( As per Hon, Mr, Justice V. Neeladri Rao, Vice Chairman )

Heard Sri 5. Rama Krishna Rao, learned counsel for
the applicant. and Sri N,R, Devaraj, learned counsel for

the respondents,

2. Thia 0AR was Piled pray-ing for setting aside the
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impugned dlSmlssal order No.8/KVRF, dated 1-1-1991 passed
by R-3 and confirmed by R-2, the appellate authority hy
order dated 26/30-7-1991.

3. The MA was filed praying for withdrawal of the same
with a liberty to file a fresh DA as there were Pactual
errors ‘in the QA filed.

4, In the circumstances, the MA is allowed as prayed
for and accordingly the OA is dismissed with a liberty to

file a fresh DA for the same relief, Ndﬁ?bsts. )

(R.Rangarajan) (V. Neeladri Rao)
Nember(Admn) Vice Chairman
" Dated : Jaouary 20, 94 ?f
Dictated in the Open Court ' y
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to:-

ak The Secrstary, Mlnlstry of Commuriications, Union of In
New Belhi-1.,

Director of Postal Services 0/0 The Postmaster General

Vijayawada Region, Vijayawada-003 Krishna Dist.

Sr. Superintendent of post OPPices, Prakasam Division,

Onoole-00%1 Prakasam District.

One copy to Sri. S.Ramakrishna Rao, aduocate, CAT, Hyd

One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.

One copy to Library, CAT, Hyd.

One spare copy.
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THE HON'BLE MR,JUSTICE v, NEELADRI RAO
VI LE-CI'iAZaI .t"\.!.\'.@u‘]

AND
THE HON!BLL NR.AeB.GORTHT :MEMBER(A)
!
AND
THE HON'BLE MR.T,G DRASEKHAR REDDY'
MEMBER(J)
AND
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Ad ¢tted and Interim dlrectlons
ued.

Allowed.,

. Disp&sed of with directions.
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